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MR. DEPUTY-SPEAKER: Now, the
HOUSE will take up further considera-

PHALGUNA 7, 1903 (SAKA)

Address (M) 340

fion of the Motion of Thanks on Presi-
dent’'s Address, Shri P. Namgyal to
continue his speech He hus already
taken five minutes. He may take
another five minutes, 1f he w:ll take
more time then other colleagues of his
party may not get opportunity to speak.
So, I request him {o conclude in
another five minutes.

SHR] P. NAMGYAL (Ladakh): 1
will {ake half an hour,
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SHRI GHULAM RASOOL KOCHAK:
(Annantnag): On a po:nt of order.

MR. DEPUTY-SPEAKER: What is
the Point of QOrder?

SHRI GHULAM RASOOL KOCHAK:
He ig talking about law and order,

MR, DEPUTY-SPEAKER: Under

what rule are you ralsing the paint of
order?

SHRI GHULAM RASOOL KOCHAK;
376.

MR, DEPUTY-SPEAKER:
no point of order.

SHRI GHULAM RASOOL KQCHAK:
I have a right to raise my point of
order

MR, DEPUTY-SPEAXER:
no point of order.

SHRI GHULAM RASOOL KOCHAK:
1 should be given opportunity to
answer every issue; 1 will take one
hour,

MR. DEPUTY-SPEAKER: Order
please, There is no Point of Order.

M;j. Nomgyal to continue his speech.
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MR, DEPUTY-SPEAKER: Which
Cabinet Sub-Committes are you refer-
ring to?
SHRI P, NAMGYAL: This is the
agreement reached between the Jammu

& Kashmir Cablinet Sub-Committee
and the Ladak Action Committee.
MR. DEPUTY-SPEAKER: You can

take something out of it and talk on
those lines, But don’t read out those

agreements,

SHRI P, NAMGYAL: 1 want to read
out only the relevant portion.

MR, DEPUTY-SPEAKER: You need
not read it out. You should not men-
tion here the decision of the Jammu &
Kashmir Cabinet Sub-Commiitee,

SHRI P. NAMGYAL: There is no
secrecy about this agreement, Sir.

MR. DEPUTY-SPEAKER: Have you
given a copy of it to the Speaker and
taken his permission to read if out?

SHRI P, NAMGYAL: No, 8ir, But if
you permit I will place it on the Table
of the House,

MR. DEPUTY-SPEAKER® You can
take the idea from it and speak on that
basis. You can speak in a general

way,

SHRI P. NAMGYAL: I will place it
on the Table of the House,

MR. DEPUTY-SPEAKER: No, You
can speak something py taking some
ideas from them. Now, we are having
a general discussion on the President’s

address.
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MR. DEPUTY-SPEAKER: Please
complete it. You are not coming to
national issues. You are still in Jammu
and Kashmir only. And you are not
speaking about the entire Jammu and
Kashmir, but only about Ladhak.
Please complete. Your own Parly
Members will be deprived of their
chances.

SHRI P. NAMGYAL: | am going to
complete, Sir.
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SHRI GHULAM RASOOL KOCHAK :
(Ananinag): On a point of order.

MR, DEPUTY-SPEAKER: What is
the Point of Qrder?

SHRI GHULAM RASOOL KQUHAK:
He ig talking a about law and order.

MR, DEPUTY-SPEAKER: Under

what rule are you raising the point of
order?

SHRI GHULAM RASOOL KOCHAK :
376.

MR, DEPUTY-SPEAKER:
no point of order.

There is
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SHRI GHULAM RASOOL KOCHAK:
I have a right to raise my point of
order

MR, DEPUTY-SPEAKER: There is
no point of order.

SHRI GHULAM RASOOL KOCHAK:
I should be given opportunity to
answer every issue; I will take one
hour,

MR. DEPUTY-SPEAKER: Order
please. There is no Point of Order.

MR. Namgyal to continue his speech.
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MR. DEPUTY-SPEAKER: Which
Cabinet Sub-Commiltee gre you refer-
ring to?

SHR] P. NAMGYAL: This is the
agreement reached b2tw2en the Jammy
& Kashmir Cabinet Sub-Committee
and the Ladak Action Committee.

MR, DEPUTY-SPEAKER: You can
take something out of it and talk on
those lines. But don't read out these
agreements.

SHRI P. NAMGYAL: I want to read
out only the relevant portion.

MR. DEPUTY-SPEAKER: You need
not read it out. You should no!{ men-
tion here the decision of the Jammu &
Kashmir Cabinet Sub-Committee,

SHRI P. NAMGYAL: There is no
seccrey about this agreement, Sir, and

MR, DEUPTY-SPEAKER: Have you
given a copy of it to the Speaker and
taken his permission to read it out”

SHRI P. NAMGYAL: No, Sir. But
if you permit I will place it on the
Table of the House,

MR. DEPUTY-SPEAKER: You can
take the idea from it and speak on that

FEBRUARY 26, 1982
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basis. You can speak
way.

in a general

SHRI P, NAMGYAL: 1 will place it
on the Table of the House

MR. DEPUTY-SPEAKER: No, You
can speak something by taking some
ideas from them. Now, we are having
a general discussion on the President's
address.
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We do not want to break away from
Jammu and Kashmir.
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MR, DEPUTY-STEAKER: Plcase
complete it. You are not coming to
national jssues. Yoi1 are slill in
Jammu and Kashmir only. And you are
not speaking about the entire Jammu
and Kashmir, but only about Ladhak.
Please complete. Your own Party
Members will
chances.

SHRI P. NAMGYAL: I am going to
complete, Sir.
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SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, I rise {o obpose the

Motion of Thanks moved by hon, Ranga
Ji, with personal apologies to hiin.

The principal reason for my opposi-
tion is that the overall picture present-
ed in the President's Address does not
tally with the experience of the coms-
mon man. In paragraph 2 of the
Address, the year 1981-82 has been
called a year of further consolidation.
It it is to be admitied that the year
1981-82 was a  year of consolidation,
then from the t¢ommon man's experi-
ence, it ig a year of ccnsolidation of a
different type, very ditfferent from
that envisaged in the Address,

Sir, to the common man, {the year
1981-82 is a year of consolidation of
monopoly profits, a  year of consoli-
dation of the so-called free market
operation, 1ie., operation hy black
money, g year of consolidation of the
multi-nat.onal tentavles on our national
economy, a year of consolidation of
debt trap laid down by the huge IMF
loan, a year of consolidation of sub-
version of selfreliance, a year of con-
solidation of the draconian powers in
the hands of the ruling party to sup-
press the toiling people, a year of
consolidation of the anti-people inter-
nal policies of the Government, and a
year of consolidation of the drive to-
wards dynastic rule and subversion of
the Constitution

For the toileting people, what has con-
solidated in the year 1981-82? Grave
anxiety and anguish have consolidated
in the minds of the millions; anxiety
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of the house-wife for the frightful
prospect of reeling price rise, despite
Government’s claims of conlaining in-
flation, anguish of the agricultural la-
bourers for less food and less working
days in the year, and ihe anguish of
the peasantry for unremunetative price
for their produce and anguish of the
poorer peasantry for having been con-
solidated below the poverty line!

But, Sir, apart from the anxiety and
anguish, another thing is also being
consolidated; and it would be ketier for
the ruling party to cume out of the
ostrich-like complacency to recognize
that simmering and smouldering anger
which is being consolidated in  the
hearts of India’s teeming. toiling mili~
ons.

But the President’s Address fails to
take cognizance of all these and most
of the hon. Members speaking from the
other side are either totally cblivious
to these developments or feign to do so.
Otherwise, Sir, how can it be explained
that in paragraph 21 of the Address, a
disda:nful reference, is made of fritter-
ing away of national energies “on agi-
tation engineered by sectional interes-
ts”? Otherwise, how can speaker after
Speaker from the Treasury bene!aes
refer to the heroic action of the Indian
working class in the nation-wide gen-
eral strike for their own urgent de-
mands, as well as those of the peasan-
try and agricultural labourers and other
consumers, either ag a failure or as a
subversion of production? How is it
possible? If 19th January was a fail-
ure, why did the cities of Bambay and
Calcutta, the industrial nerve centres
of the country come o a standstill. and
appear as a holiday cricket ground ac-
cording to some of the leading nat-
jonal dailies. Why did Patna Town and
inumerable other big or small towns
or fownlets observe bundh in sympathy
with the industrial general strike?
And as has already been asked in the
House, why were 50,000 to 60,000 arr-
ested in connection with the January
18 action? And if the action failed to-
tally, as claimed in the official media
and from the Treasury benches here,
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then why are the spate of victimiza-
tions coming in, as the atter-math?
You cannot say at the same breath
that the strike failed and the produc-
tion was subverted. The reality is
that the 19th January strike was a
powerful demonstration of the smul-
dering anger which the ruling party
does not want to recognize.

And why should there not be anger?

Look at the complacent claim in
paragraph 2 of the Address—rate of
.nflation was  substantialiy curtailed

What js its impact on aa ordinary
house-wife’s life? Even according 10
Government’s own Economic Survey
Review dated December 2—ibese are
mostly  under-statement—cn Novem
ber 14, 1981 she had to buy onion 95.9
per cent dearer comparced to Novem-
ber 15, 1980, chillies 97.9 per cent
dearer, fAish 46.9 per cent dearer, maize
16.9 per cent dearer, bajra 146 per cent
dearer, jawar 12.5 per cent dearer, tea
10.8 per cent dearer, and tea 10.4 per
cent dearer

Claims have been made of improved
performance of infrastructure, Power
generation is slate ip have jncreased
by 11.3 per cent between April 1981
and January, 1982. What is the gua-
rantee of its sleady growth in the
background of the admission by the
Power Ministry  itsell recently that
there would be a 60 to 70 per cent
shortfall in the targeied 3,120 megawatt
new generation capacity installation
this year, widely reported in all the
papers?

15 hrs.

Moreover, what is the overall situa-
tion of industrlal growth? The Na-
lional Council of Applied Economic Re-
search in the guarterly review (Jaly to
October, 1A81) stated that in July the
industrial production had increased by
10.2 per cent over the previous month, '
but in August the increase was only
9 per cent in September, 8.6 per cent
and in October 7.5 per cent. In plain-
words, it is going down Aud the
NCEAR is not a leftist organisation!’

1
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Thanks to better monsoon and of
course the tenacity of the farmers the
foodgrain produciuon is expectad {o in-
crease, It is claimed 10 be 1329 mil-
lion tonnes in lo8l1-82. But why does
nol the Addresg reter {o tne fact thal
the target was 138 mill.on tonnes? li
hus been claiined that fertilizer prouu.-
lui will increase this year. DBut why
dues the Address notl state that the an-
nual growth rate of the use of chemical
lecll zers has comparaiively declined?
Dues it not reveal anything that{ while
the annual growth rate of the same in
1Y78-7y increased by 19.3 per cent over
the previous year, in 1979-80 it increas-
ea only py 2.7 per cent, and if that is
considered {o be due to draught, in the
year 1980-81 when there was no draught
the increase was ¢hly 6.1 per cent, i.e;
nowhere near the 1978-7Y rate? It
does reveal the grewing impoverish-
ment of the peasaniry due {0 unfavour-
able terms of trade, due {0 unremunera-
tive price of their produce And is it
not a fact that by the end of 1980 the
dowest rung of the peasantry along
with agricullural labourers and the ur-
_ban poor hag been pushed below the
‘poverty line swelling the rarks of
those below the poerty line to 50.82 per
cent of the population? 1981-82 will
make it even worse,

Para 13 of the Address claims that
“the Government is vi‘ally concerned
with the welfare of the workers”. The
Address has reminded us that the year
1982 will be observed as Productivity
VYear by the Government. In this so-
called Productivity Year wlat are ihe
‘welfare’ measures adopted and pro-
posed for the workers? Apart from
what has been already observed b?
some of my colleagues in the Opposi-
tion extension of N.S.A: to 16 sectors
—in fact to all sectors virtually—there
is a reported directive of the Finance
Minister that the 2 .
the public sector enterprises in coal,
steel and of BHEL are not fo start
any fresh wage revision negotiations.
The net upshot is that when some of
the wage agreements expire in 1982
there would be a wage-freeze. Private
sector would naturally go half a
league onwards. It is being said that
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the wages will be linked with produc-
tivity, But does productivity depend
only on workers? Are not there so
many factors like power shortage,
raw material availabuity etc.,” which
are beyond their control? Moreover,
in the monopoly market €ondition do
not many industrialists ‘prefer shor-
{age when shortage pays better? Is it
under the workers control? Without
settling these questions. linking pro-
‘duotivily with wage will be a welfare
measure” for the-worker indeed!

The Address claimg “greater social
justice”. What gocial justice is there
in reducing the worker's real wage with
a vengeance knowing fully well that
between 1970-71 and 1978-79 the share
of wage incomes in the total factor of
payments in the manufacturing sector
declined from 58 to 54 per cent while
profits and dividends increased Let-
ween 1972-73 and 1978-79 to 28.8 per
cent from 25.5 per cent. And by
1981-82 the wage percenlage has fur-
ther deteriorated while the profit per-
centage has substantially iancreased, It
is evident from the latest Economic
Times Survey dated 25th May, 1981
which stated that the gross profit of the
101 largest private sector companies jn-
creased py 15.3 p.c: in 1978-79 and
19.4 p.c, in 1979-80; That this trend
is further consolidated can be seen in
some of the company profits in 1981
over 1980, in this period Premier Auto
Profits increased by 129.7 p.c: TISCO's
profit by 108.8 p.c.: and Mukand Iren’s
profit by 67.6 p.c.: Wages freeze for
workers and all-out encourgement for
profit for the big  capitalists—social
justice ideed!

According to the President’s Address,
the revised 20 point programme is
supposed {0 provide the basis for fur-
ther growth along  with stability and
greater social justice—pora 2— and is
supposed to impart greater dynamism
to some key social and economic pro-
grammes included in the sikth plan—
para 145. For lack of time, I give only
one illustration which will debunk the
proposition. While the sixth plan fixed
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1981-82 as the target year for complet-
ing taking possession of the surplus
land, and completing the distribution
of the same, the revised 20 point pro-
gramme pushed back {he target
year (0 1989% And, I beiiave, land re-
form was considered a key socio econo-
mic programme. The revised 20 point
programme is dynamic indeed, but in
reverse gear!

If dynamism wes, lacking in laid
reform, it was off:et by dynamism jn
making the door wide open for foreign
private capitalist  collaboration for
luring IMF. The number of foreign
collaborations rose from 262 in 1979
to 576 in 1980. And surely in 1981 it
has flowered even more profusely.This
is the situation with the slogan of self-
reliance, which has again been repeated
in the Address

And, political stability? The Presi-
dent in his Republic Day message said,

“ In the faithful workinz by all of

ug of the cons'itution.... les the
guarantee of the nation's political
stability”

For obvious reasons, he cannot repeat
all this in this Address. But some-
timeg unsaid words are more potent
than the werds said. According to the
yardstick of his Republic Day mes-
sage, can the claim of political stabi-
lity made in this Address be sustained
after what is happing in Kerala where
the Speaker is propping up the mino-
rity Government or after what is hap-
pending in West Bengal where by
hook or by crook the electiong are
sought to the postponed? Are thess
acts consistent with the  spirit
of our Constitution? Does
not the brazenfaced defence of the
idea of Presidentiaj form of Govern-
ment by a stalwart of the ruling party
in this very debate—Shri Janaganath
Rao is not here—go contrary to the
guarantee to the nationg pelitical stabi-
lity”? Mr. Rao has come, I think he
has followed the Republic Day mes-
_ sage of the President!
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A few words about law and order.
I want to bring one case {o your nofice
very seriously. In U.P: in the con-
stituency of Shri Jharkhande Rai our
member who is today ill, there was a
comrade of ours? I am sorry to say
“was”. He was a very good comrade—
Shri Ram Senahi Roy. He belonged to
village Khaira Mohammadpuyr in Ghosi
constituency, District Azamgarh. I
am sorty to tell you that in the pame
of encounters with dacoits, he was
dragged from his houge at night and
wag shot dead point blank_**

It is a serioug affair,

If the murder of 960 Harijans be in
1980-81 ig g nationa] shame, gurely the
bigger share of the shame has {o be
borne by the ruling party. Sir, they
have asked for cooperation. It the rul-
ing party cooperate with the teeming
millions, with the toiling millions of
the country, they will automatically
get our cooperalion. Some {riends said
that we are not saying what the Gov-
ernment should do for getting our co-
operation, Here are some of our pro-
posal for that: Strengthen the anti-
imperialist content of India’s non-alig-
ned policy. Withdraw NSA and ESMA.
Give up the drive towards Presidential
form of Government Cancel IMF deal
Stop penetration of multi-national cor-
borations. Restructure Centre-Stafe
relations to expand the powers and re-
sources of the states. Take stringent
action againsgt black money, Nationa-
lise monopoly houses, foreign com-
panfes and foreign trade.

Take over wholesale trade jn food-
grains and essential commodities and
distribute the same at fair price. Give
a fair deal to workers by dropping the
idea of wage freeze, guaranteeing need-
based minimum wage and stopping
layoff, lock-out and closures. Imple-
ment land reform on war-footing, gua-
rantee employment and minimum wage

**Expunged ag ordered by the Chair,

-
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to agricultural labourers and remunes-
rative price to peasants. Include the
right to work in the Constitution as a
fundamental right. Stop atrocities on
Harijans, scheduled tribes and weaker
sections. Take effective steps 1o root
~ out corruption.

MR. DEPUTY-SPEAKER:
20 point programme!

Another

SHRIMATI GEETA MUKHERJEE:
This is the platform for cooperation.
This is the platform given by the teem-
ing millions. Since it does not agree
with the Presidont's Address, I am
S0ITy to oppose the Motion of Thanks,

SHRI RAJESH PILOT (Bharatpur):
Sir, 1 rise to support the motion moved
by our very senior colleagua, Prof.
Ranga. [ have been listening to the
speeches from both sides. Honestly
speaking, the idea which arose in my
mind was, anywhere if different teams
are there, they do apprecigte each
other's point. After a goal is scored
in football or hockey or after a sixer
is scored by a cricketer, they go to the
opposite side and express their appre-
ciatlon, But in this profession of poli-
tics, I have seen in these last two years,
none of the points has been apprecist-
ed by this opposition. I fail to under-
stand this. In two years, have we rot
done even a single thing which is good?
Have we not taken any action which is
in the interests of the nation? ! fail to
understand how nobody from that side
has said that even 0.1 per cent of what
has been done by this Government 1s
good. Thig js my own assessment and
that is what 1 have been thinking about.
This profession seems to be very differ-
ent from the common thinking of the
citizens"here. Yesterday, I was listen-
ing to Mr. George Fernandes. He spoke
about Bombay. He said that 2.5 lakh
people were ready to be arrested but
there was no place in jails. 1 failed
to understand as to what was the ne-
cessity of mentioning that point. Jails
are meant for anti-social elements, If
required, the house of every anti-social
element will become jail. But I am
very sorry to say that if such type of
feeling prevails in the country and if
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this is the attitude of the opposition, [
do not know how far we can take our
nation on the road of development.

It is very difficult for any noble per-
son-to praise himself or his institution
or his party., Our Government have
produced dod¢uments giving iheir ach-
ievements with fact and figures. Those
documents are available with the oppo-
sition also. Instead of criticising the
Government and saying that this Gov-
ernment has nof achieved anything on
any front, they must go on record and
tell the Government that such and sucn
figures are wrong. This type of néga-
tive attitude by the opposition shou.u
be avoided and they should thiuk for
the betterment of the nation.

The other day, I read an appeal by
a very senior politician of this coun-
try. He writes in his appeal that my
heart is for the Harijans’. ] have read
in the newspapers that people in his
constituency could not vote for 30
years. It was only in 1980 elections
that they saw a ballot paper for the
first {ime. How can such peopla who
cannot look after the Harijans in their
own constituencies, boast for the Hari-
jans and give apeal to the nation that
‘my heart .s for the Harijans if I am
not mistaken, one Harijan wag to be
elected as the Prime Minister of this
country. I am very sorry to say that—
I read in the newspapers—he was the
only politician who said that a Hari-
jan couid never become the Prime Min-
ister of this country. This is the atti-
tude we politicians have get.

A senior Member, Shrimati Geeta
Mukherjee has said that prices of chil-
lies, rise and wheat have gone up, On
the one hand, you say, give better
price to the farmers and on the other
hand, you say, give cheaper price to
the consumers. How can it be pos-
sible? Look at our Governmeant. They
have given better prices to our far-
mers in respect of wheat, rice, sugar-
cane, etc. If you give better price to
the farmer, can you give cheaper price
to the consumer? It has to be in equal
proportion. If you raise the price for
the farmer, the consumer has to suffer
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to that extent. This doubletalk is
damaging the nation. This double talk
in the opposition should be stopped for
the future of the nation.

MR. DEPUTY-SPEAKER: Why do
you not permit double talikk at least by
the politiclans?

SHRI RAJESH PILOT: Now, I would
like the Government to take noie of a
few suggestions which [ have in mind.

My first sugegstion about communal
riots ig that by this time, the Govern-
ment has been abie to identify certain
sectors or gpots where communal riots
are taking place. Although you have
given instructions to the State Govern-
ments to form regional working gioups
to find out the causes, scientific and
historical background of these riots, 1
request the Government {o take strict
action in this direction.

Our publit’ sector undertakings have
to play a very crucial role in the eco-
nomy of the nation. We must pay a
very high attention to these undertak-

ings.

Every Government which comes into
power, must talk about the farmer and
the labour but does nothing about
them. I would like to reguest our Gov-
ernment that whatever steps you take
for their welfare in your own circums-
tances, please see that they must reach
them, Whatever decision we have
taken must reach those people for
whom it is meant. They must get the
benefit which the Government intend
to give them. Let us not stop half way-
They must be implemented very strict-
ly so that the farmers get the help.

Comlng to irrigation facililles :and
drinking water facilitie , I am sorry to
say that even now, 34 years after in-
dependence, there are places where a
person hag to walk 8 km to fetch drink-
ing water in States like Rajasthan and
Madhya Pradesh. It is a very sorry
gtate of affairs, Water is one of the
prime necesities of human beings. So,
Governmert must give top priority to
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drinking water facility and also irriga-
tion facilities in those few  States,
which are lacking them. For iastance,
the construction of the Rajasthan canal
was being given top priority, But now
it is lagging behind for want of finance,
We have to give priority to these pro-
jects so that the irrigation facilities
can be improved,

We have a lot of schemeg to help the
poor people, those whose income is
be.ow a particular level, like interest
free doans and subsidicg of different
types. But I am sorry to point out
that even though Government have so
many schemes, they do not reach the
common man in a proper shape. There
is some flaw somewhere between the
decision making and benefit recciving
end. So, it should be ensured that
whatever is given to the poor pecople
reach them in a proper form.

I am happy to note that the Govern-
ment have established the National
Bank for Agriculture and Rural Deve-
lopment. This is a very good idea.
It is a very good ihing that they have
decided to set apart a big amount for
the betterment of the rural people. I
would request the Government to take
it up on a war footing so that develop-
ment takes place at a faster pace.

The NREP and IRDP are very good
schemes. We have to make them a
success so that the nation can march on
the road to development. But there
are many obstacles in the way. For
example, Government approve many
schemes. Before the implementation
has just started, there comes a stay
order from the court and the entire
work come to a halt. Government
have fo give serious thought to this as-
pect and find out a way by which this
business of stay order can be tackled.
Take the guestion of road building.
Government approve the construction
of a parlicular road; the very next day
the matter is taken to court by some
private party and a stay order is 1ssu-
ed. There are cases where roads, the
construction of which has been approv-
ed 15 years ago, could not be executed
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because of such stay orders by the
court. :

After all, we have Leen elecled by
the people. THe people have put the
Government, rather the party in power,
to riule the country. So, we must pro-
duce results removing all obstacles in
the way. Because, we cannot tell the
electorate after five years that we could
not construct roads, or take up other
development work, because of stay
orders from the court. So, we have to
find a solution where the stay orders
will not be a hurdle to the execution of
development schemes.

In the field of social justice, Giovern-
ment have to take meagures o remove
social evils like dowry. The removal
of economic disparily should also be
given fop priority. Otherwise, these
differences will not oniy continue but
will get aggravated.

It is not easy to make progress in
the fleld of development in a big coun-
iry like ours, It takes a litle longer
to correct the imbalances deliberately
created and to march forward meaning-
fully. In spite of all the difficullies,
the progress which has been achieved
in the last two years is commendable,
especially after the severe set back of
the earlier three years.

As an obedient member, I want to
conclude my speech within the time al-
lotted to me. I conclude by supporting
the Motion of Thanks to the President's
Addres so ably moved by Prof. Ranga.
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MR. DEPUTY-SPEAKER: Yoy can
continue tomorrow. We bave to take up
Private Members Resolutions,
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SHRI RAJESH PILOT: Some of
the words in his speach should not go
on record.

MR. DHPUTY-SPEAKER; 1 will go
througp the speech.

———

MR. DEPUTY-SPEAKER: The House
will now take up [Private Members'
business,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH REPORT

SHRI T. R. SHAMANNA (Bangalore
South): I beg to move:

“That this House do agree with
the Thirty-fifth Report of the Com-
mitteo on Private Members’ Bills
and Resolutions presented to the
House on the 24th February, 1982"

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Thirty-fifth Report of the Com-
mittee on Private Members’' Bills
and Resolutions presented to the
House on the 24th February, 1982.”

The motiin was adopted.

15.31 hrs, -

RESOLUTION RE. WELFARE OF
CONSRUCTION WORKS— Conted.

MR, DEPUUTY-SPEAKER: We shall
no take up further consideration of the
resolution re; welfare of construction
workers moved by Shri M. M. Law-
rence on 18th December, 1981,

SHRI M. M. LAWRENCE (Idukki):
The construction workers in India are
{he most exploited lot of our working
people. Thougy about 4 million workers
are engaged in various activities of
construction in several projects the
rondition of these workers is miser-
able and shocking. There is no secu-
rity of employment, Ag soon gs the
contract ends or the work is comple-



